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DISCUSSION RE. LATHI CHARGE BY
C.R. P. IN JADAVPUR UNIVERSITY
AND CLOSURE OF THE UNIVERSITY

SHRI P. RAMAMURTI (Madurai) :
Sir, 1 am bringing to the notice of the
House the most heari-rending and poignant
events that took place in the Jadavpur
University on the 24th July, 1970. Even
according to the Amrita Bazar Patrika, a
paper owned and edited by the Secretary of
the Congress Party (R) in West Bengal,
Shri Tarun Kanti Ghosh—even according to
that paper the headline given in the news is
“CRP run berserk at Jadavpur". This is
the headline given there. Now, we are told
that the Central Government is very serious
of maintaining law and order in West
Bengal, and here is an example of how they
are going to keep law and order in West
Bengal.

I will just read out some extracts from
the report given in that newspaper itself.
Nobody can accuse this paper of having
sympathies with the Communist Party
(Marxist) or with any communist party, As
I said earlier, this is a paper owned and run
by the General Secretary of the West Bengal
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Congress Committee (K) - the ruling party—
Shri Tarun Kanti Ghosh. What does it say ?

“About 150 students, teachers and
employees of Jadavpur University
were injured, some of them seriously,
when police made a series of lathi
charges inside the University campus
on Friday afternoon.*

Were they called in by the Vice-Chance-
llor ? They were not called in by the Vice-
Chancellor of the university. Were they
called in by any officer of the university ?
They were not called in by any officer of
the university. On their own, the police
broke into the university.

Here we have a statement made by the
Deputy Registrar who was at that time
present in the Jadavpur university. I do not
know how it happened that the Vice-Chance-
llor and the Registrar did not happen to be
present in the university premises; their
residences are near. I do not know how it
happened. But that is a differcnt story. Now,
the Deputy Registrar, My Kundu, who was
an eye-witness to the incident, said that the
Additional Superintendent of Police, 24-
Parganas, Officer-in-charge of Jadavpur
Thana, came in afterwards. Mr. Kundu,
parrating the incident, said the students
were holding their meeting peacefully. They
were holding a meeting in order to find out
methods of holding their exam'nations which
had been postponed for sometime : how to
get the examinations held. They were
peaceful students holdig a meeting inside the
university campus, Immediately after the
explosion of crackers outside the university
premises-some crackers were burst by the so-
called WNaxalites outside the university
premises and that had nothing to do with
the inside-the police stormed into the
administratrative building and ' started beat-
ing out employees, students and teachers
mercilessly in which 100 students and 60
office staff were injured... The policc action
was absolutely unprovoked.” This is the
s:atement made by the Deputy Registrar of
the univessity.

The entire staff of the university has,
passed a resolution condemning the incident.

The West Bengal College and University

Teachers® Association unanimously '_in_" a

mecting passed a resolution condemning the
action of the CRP there, which was a totally
unprovoked attack upon innocent boys and
students and teachers and staff. Here is
what Mr Kundu himself says further on.
Mr. Kundu also alleged that the CRP person-
nel had also forced open the collapsible gate
in between the first and the second floors of
the administrative building and attacked the
students, teachers and employees with lathis
without any provocation. “When I came
out o:f my room and tried to contact the
Officer-in-Charge of the CRP, one CRP man
in an attacking mood used filthy language
in spite of knowing my identity. I appealed
to them to stop lathi-charge on the students
and employees but it continued.” This is
the way the officer of the university is being
treated by the CRP men. Naturally the'
whole student community of West Bengal
is aflame. The very next day students of
the colleges under Jadavpur University went
on strike. The next day the entire Calcutta
students went on strike, The following day
the entire Bengal students went on a one-
day protest strike.

We are told that the CRP has been sent
for maintaining law and order and this is
their behaviour ! We know they behaved
in Indraprastha Bhavan. The CRP attacked
everyone whom they could lay their hands
upon and even threw out some of them.
Thay were not even on strike, but they
were working. Firing was resorted to in
Jadavpur University; Ican quote instance
after instance where the CRP has behaved
in this way., The question is, are they
keeping law and order ? Is there any law
for the CRP ? To call it Central Reserve
Police is a misnomer. It is a Criminal
Reserve Police. It is a police of criminals
who have been trained for nothing but beat-
ing up people and lathi-charging people,
without understanding what it is. Have
they got any brains ? Under the guise of
CRP, Government has created a gang of
goondas and criminals. What else is this
but a criminal act ? If, for example, I attack
somebody else without any provocation, will
I not come under the IPC and be hauled up
before a court of law for having committed
an offence 7 But the CRP may attack any-
body. They have no law. The IPC does’
not apply to them. What is the action
Government has been taking against them
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all these days? This is mnot the only
+ instance.

In Kerala the other day, the CRP en-
tered the mosque in Tirur and attacked all
and sundry, The Muslim League was in
power there and the Home Minister be-
longed to the Muslim League. The paper
Chandrika had to come out with a state-
ment against ths\u.

1 have got with me cuttings from news-
papers tun not by my party, but by the
Ruling Congress. I shall quote from them .

“pr. Sen Sorry for Jadavpur University
trouble.

The Home Secretary, Mr B. R.
Gupta told newsmen here today that
the CRP had no order to fire or teo
make lathi charge. He said, a detailed
report of the incident has already
been sent to the Governor, Mr. S, S.
Dhawan, who is in Delhi. It was for
him to take a decision about an en-
quiry into the incidents......In any
case, Mr Gupta said, the responsibility
does not devolve on State Govern-
ment for what had happpend yester-
day. The action of the CRP Men
was their own responsibility.”

Here is a police force and the Home Secre-
tary of Government under whom it is
supposed to function says, ““We are not res-
ponsible for its actioms.” To whom do
they owe responsibility 7 Here are people
who have acted want only in an unprovoked
manner and beat up hundreds of people.
Are they not guilty of an offence under the
Indian Penal Code ? Is there no law for
them ? You are going to enforce law and
order by creating an unlawful force, which
is going to break the law of the land and
beat up the peopie ?

It was stated that after the return of Mr.
Dhawan, an enquiry was going to to be
held. It was said by a spokesman of the
West Bengal Government later on that
Shrimau Indira Gandhi will make an an-
nouncement in Parliament on what kind of
eaguiry they are going to make. That is
the stalernent made by the spokesman of
the West Bengal Government. I am not
pesponsible “for it. Nine days, why nine
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days? Nearly ten days—have elapsed sinoe
then and we are yet to see any statement,
Since West Bengal is now under President’s
Rule and the CRP has been sent there by
the Central Government, I had expected
that the Government on their own volition,
without my having to come forward with a
demand for a discussion on this question
would have come forward on the floor of
the House with a detailed account apd at
least expressing their regret, expressing
their apology to the people of West Bengal
for the wanton acton of the CRP. They
did not have even that elementary courtesy
to the people of West Bengal. Yon are
saying what you are now attempting to do
is in the name of fighting the Naxalites,
Are you going to fight the Maxalites in
this way ? On the other hand, what you
are doing today is that you are treating the
entire people of the West Bengal are your
enemies. You thionk the entire people of West
Bengal are your enemies.

Only day before yesterday the CRP
went and captured posts in the Durgapur
plant from the plant security force. Pre-
viously it was manned by the plant security
force appointed by the plant. When the
Central Security Force Act was passed
here, these, people went to the High Court
challenging the validity of that Act and a
stay was given. On the 3rd of this month,
somehow or other the High Court vacated
the stay. The moment the stay was vaca-
ted, even without telling these people “your
services are no longer required to man the
force™ the CRP went into the picture and
now nearly 20 people are in the hospital.

‘The is the way in which today this
CRP is let on the people. What T want
to point out here is that the CRP is acting
like Hitler's storm troopers who went and
beat up whomever they could find. This
force has bee# trained on the lines of
Hitler’s storm troopers and it is being let
loose on the people. I am sure that you
are not going to fight the MNaxalites. On
the other hand, you are going to make the
entire peo ple of West Bengal your cnemies.
As a result of your action, far from fighting
the Naxalites, tho Naxalites will grow in
strength more and more. That would be-
the result of yous action.
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As far as we are comcerned, with the
ideological propaganda and the other kind
of ways in which we are trying to meet the
Naxalites, we will be able to contain them,
But, as far as you are concerned, as far as
the Government are concerned, they are
only pretending to meet the Maxalites,
Uader the pretext of facing and fighting
the Naxalites, you are waging a war on the
entire working of West Bengal and I am
sure the people of West Bengal will take up
the challenge; the students of West Bengal,
the working class and the peasantry will take
up the challenge, whatever might be the
force that you use against them, and [ am
surc that ultimately it is the people that
will triumph and not these storm troppers
of the other forces that the Indira Govern-
ment or the Hitlers might let loose. In the
history, ultimately it is the people who have
won and the Hitlers had to go and that is
what is going to happen here,

Therefore, I want to ask you this,
Where is the judical inquiry 7 Where is
the criminal action that has been taken
against them 7 Why don’t you haul them
up before a court of law under the Indian
Penal Code for committing an offence ?
Why don’t you do that? So long as you
do not do that, the people of West Bengal
and the people of the entire country will
understand that this force has been created
only for the purpose of fighting the people
not for fighting lawlessness but for creating
more lawlessness in the country, because
this is the biggest lawless force in the
couniry.
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SHRI P. RAMAMURTI : This should
continue. Beating of 150 people and the
Government keeping quiet over it is not an
ordinary thing.

SHRI GANESH GHOSH (Calcutta-
south). What about Siliguri and Adra ?

SHRI TENNETI VISWANATHAM
(Visakhapatnam). We would like to know
what the Government has to say on some of
the points raised so that the further dis-
cussion my go on intelligently; otherwise it
will be a blind discussion.

SHRI BAL RAJ MADHOK (South-
Delhi): It will be helpful to the House if the
Government makes it clear as to what has
happened to the judicial inguiry, because if
there is no inquiry and nothing is going to
be done, the debate will take one shape but
if the Government has done something and
the House knows it, it will take another

shape.

gafa wateg : fewrma &1 & it
a% a8 faaw wgr ¢ fF g g7 ar e
B E 9T I H WE Y @ faar
Sar 1

SHRI TENNETI VISWANATHAM: It
is true, but then a new convention can be
built up for a more intelligent discussion.

SHRI SAMAR GUHA (Contai)
Mr. Chairman, Sir, my hon. friend has
called the Central Government the enemy
of th= West Bengal people. [ have no love
for the Central Government but I consider
that the enemy of the people of West Ben-
gal are those who have subverted democracy
and the constitutional parliamentary system
in West Bengal taking advantage of demo-
cracy, who have initiated gangsterism,
murder, loot, killing and all sorts of anti-
national activities there, who have led the
forces of vandalism and bombing in West
Bengal, who have demoralised and struck at
the morale. of the people, whe
have completely marred the democratic
future of West Bengal, who have become the
slave of foreigners, either the Pekingites or
of other foreign elemenis-those insurrec-
tionist, antidemocratic, terrorist, anti-Consti-
tutionalist, anti-parliamentary forces, who.
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have created this situation in West Bengal
today, are the real enemies not only of
West Bengal but of the whole of India.
What is happening today in West Bengal is
a challenge not only for West Bengal but
for the whole of India.

SHRI P. RAMAMURTI: You dare not
stand before the people for an election.

SHRI SAMAR GUHA: Lel the election
come this year. Our Communist friends
characierize those people as the forces of
gangsierism. These gangster people of West
Bengal are not going to save those gangsters.

As a teacher of the Jadavpur University
1 know the sentiments of studznts, the
teachers and the authorities. If anybody
has an iota of sense or dignity, he will not
tolerate the presence of the CRP in any
educational institution even for monent or
a second. But the di'emma before the
University authorities is what they will do if
a handful of students get into the class with
bombs and other weapons and smash the
laboratory. Do you know what berbarous
and inhuman treatment was meted to the
teachers? What they will do is the dilemma
before the University authorities.

Have these political parties, who are
now championing the cause of the students,
.come forward 1o help the University aut-
horities? University examina‘'ions-engineer-
ing examinations, post graduate examina-
tions, all examinations-have stopped. Bri-
lliant students go into the university. What
is their future?

What did the  University do? The
University authorities have sent letters to
the guardians of each and every student in
which they have said, “With the consent of
your ward, let us know whether under the
protection of either the police or the CRP,
examinations can be held in the Univer-
sity.” 90 per cent of the guardians with
the consent of their wards have said, “Yes",
Instead of wasting and completely finishing
the career of our students, even if need be
with the help of the Police, examinations
should be held.
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At least 75 per cent of the students
met the Vice-Chancellor and other
authorities and said, “We do not care for
your CRP, Police or anything; we want
to have examinations; we do not want to
waste and spoil our career.”” What will
the University authorities do ?

There is no alternative. There is no
protection to the University, no protection
to the laboratories, no protection to the
classes, no protection to the honour of
the students and teachers, no protection
to the honour of the Vice-Chancellor, no
protection of any kind. What will they do 7

I ask these friends one thing. They
had organised 1,10,000 storm troopers when
they were in Government. I ask them,
Why did'nt they send a battalion of
them ? Why did'nt they say, “We will
give protection to them, hold examinations
there and see that there is no disturbance
of peace, no bomb-throwing and all that
and that we will not allow to spoil the
career of the students™ Would they come

forward to do that ? No. There is no
alu!'nalivc. They only want to make
capital out of the terrible misery of

hundreds and thousands of students who
are looking forward to their future career,

As I have already said, there are a lot
of difficulties. No doubt about it. Just
a few days ago, I had a long talk with the
acting Vice-Chancellor and he said that the
University authorities did not give the
C.R.P. any permission. I accuse the West
Bengal Government that they have made
the worst arrangements. They have placed
one West Bengal Police officer at the com-
mand of the C.R.P.and that officer is of a
lower grade. He has mo command
and he cannot give orders to the CR.P. If
the CR.P.is under the command of the
West Bengal Police, then a siperior officer
should be there to give orders. The stu-
dents are very sensitive about their sense
of dignity. Therefore, this C, R. P. should
not be kept inside the campus but some-
where outside. Only when the situation
demands, it will be calied. If Dr. Sen had
been there, the situation would have been
different.  Unfortunately, the teachers today
do not maintain contact with the students,
They have not shown the courage to meet
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the situation. If a hundred students had
shown 'the spirit of resistance, they could
have faced the ordeal, they could have
faced those goondas ; a handful of them,
and those gangsters, a handful of them, and
saved the dignity of the University.

Naturally, the University authorities
are going to have the opinion poll of the
students, the "teachers and the employees
of the University as to whether the C. R. P.
should be completely removed. I am sure,
all of them are agreed that from inside the
campus the C.R. P. should be removed.
As to whether no help of the C.R.P.
should be taken, they are going to take the
opinion poll of the students, the teachers
and the employees of the University. A
democratic view, they say, will prevail.

1 will again accuse these friends. They
are calling the C. R. P. as criminals ; they
are calling them goondas and they are
calling them storm troopers. But I want
to ask : Who have initiated the student
community, the youth of Bengal, to this
murderous line of politics; to these terrorist
activities, to this vandalism, to these vio-
lent forces ? Shri Hari Krishan Koonar,
while addressing a Maidan meeting on
Vietnam Day recently in Culcutta said : Be
prepared for Dien Bein Phew in Calcutta :
be prepared for the civil war of Vietnam
type in West Bengal and be prepared for
insurrection in West Bengal. This is on
record.  (Interruptions)

1 want to ask these friends who are
the real cirminals and the real goondas.
It is they who have initiated the student
community to this line of violence,
terrorism, intimidation and all sorts of
anti-national, aati-democratic activities.
Now they are trying to make capital out
of it.

Sir, the Jadhavpur University was
founded by Shri Aurbindo, the Father of
the Indian Revolution and most of the
great men of West Bengal, Tagore,
Acharya Prafula Chandra, Jagdish Chandra,
Deshbandhu and others were associated
with the University in this way or that
way. I am sorry to say this citadel of
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learning, of culture, of national aspirations,
of West Bengal is now in great peril.
I would urge upon the Government to be
very careful to see that the C. R. P. is not
misused, not used in a way that will rupt-
ure the sentiments of either the students

or the people of West Bangal. The only
way is to develop an alternative point
of confidence and resist the forces of

violence, of vandalism and the fcrees of
anti-nationals and the stooges of foreign
countries. ([aterruptions) It pinches
them. They have mortgaged their
conscience some where else.

SHRI 5.5. KOTHARI (Mandsaur) :
Sir, I would urge : let us not take an
emotional view of the whole matter but an
objective view. As regards the Jadavpur
University episode, the Government should
make proper inquiries and find out facts
and take action according to rules and
law. IfC. R, P. men went berserk and
they have transgressed the law, they should
be naturally dealt with according to law.
But one thing will have to be recoginsed
that even in West Bengal if you want that
it should progress, law and order will have
to be maintained. That is the siand my
party has taken from the very beginning
and I am afraid whatever my friends may
say, we are going to stick to that line. If
‘West Bengal is to make progress, vou will
have to solve the problems of unemployment
and various other problems, because of
which such incidents occur. Some  mis-
guided young men who are Naxalites... you
may call then by whatever name vou like...
indulge in such things because of frustration
and unemployment and various other pro-
blem the have. Unemployment and other
evils will have to be cured. Otherwise,
you cannot find a permanent remeby to
the ills of West Bengal.

One thing I would like to say. After
all the educational sysiem of the State
there should not collapse. What is happen-
ing to-day is that educational system is
under great pressure. Various disturban-
ces take place. I am of the view that the
vast majority of the students would like
to pursue their education. There cannot
be two opinions about that, If all the
students wanted that they would not like
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to study and their parents gave them
licence not to attend colleges, then it was
a different matter. Sir, please don't
keep your hand on the bell I
will take my five minutes only. In my
opinion educational imstitutions have to
be run in the imterests of society and for
that purpose necessary action has to be
taken. Let the students themselves have
a brigade which would ensure that law and
order is main‘ained in the university cam-
pus. That will be the first and the best
thing. If that cannot be done, let there
be some home guards who can main:ain law
and order. If that aiso is not possible,
the next alternative is the local police. If
the local police cannot maintain order and
the people want that peace should be
maintained, 1 am afraid, we come to the
logical conclusion that the CRP should be
there.

SHRI VISWANATHA MENON (Ema-
kulam) : What about Indraprastha 7

SHRI 5. 5. KOTHARI.
to comdemn it.

I was the first

Sir, I wish to say that the rule of law
must prevail. If the CRP has done any-
thing wrong, they my be dealt with accord-
ing to law. There are no two opinions
about it, But I would like the Government
to clear up this point, whether there was
any provocation. If so, what was that
provocation? Is it a fact that a number
of CRP personnel have been injured or
killed in various pars of the cily and in
the univerity compus? All these faciors
have to be examined. I am taking an
objective view of things.

1 find some of these students from
Jadawpur university, technical students who
have got first class degrees, come and say,
kindly get us admitted im the ITT Kanpur
or Roorkee or some wheré else. Some
of them came to me. It is because they
think they cannot pursue their studies in
the existing colleges. But these students
from West Bengal cannot get admission
in other parts of the country, because, the
teshnical colleges are over-full everywhere
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and these colleges say, they have no place
for migrating students from West Bengal.
Therefare, it is my opinion that the educa-
tional structure itself West Bengal is under
serious pressure and this would not be in
the interest of the future generations of
West Bengal, That is my opinion.

Sir, Government makes all sorts of
tall talk that the law and order situation
has improved. 1 still feel that things are
no: in a satisfaciory s'ate and firm action
is n2cessary. Whnerever there are legi-
timate grivances of the students they can
be removed. There is something wrong
with those who are in charge of these
affairs in the universities. Probably they
do not have the requisite machinery or
rapport with the students to be able to
solve their problems, and their grievances.
If they were able to have that machinery
or that approach, I think there would be
much less of complaints and such occa-
sions as we have seen would not arise.

Regarding the unemployment problem
I wish to say something. Why does not
the West Bengal Government give permiss-
ion for plying of ten thousand mew taxis?
‘That will help resolve the unemployment
problem to some extent.

MR. CHAIRMAN: That is
matter for discussion,

not a
Your time is up.

SHRI NAMBIAR (Tiruchirappalli):
What Mr., Kothari says is correct. In
Howrah station, I had to wait for a taxi
for 2 hours.

SHRI §.S. KOTHARI There are
various other aspects like housing and
small-scale industries where, if only timely
action is taken by the Government, we
will be able to provide more jobs,

I would like to conclude by saying
this : There are no two opinions that law
and order must be maintained and if, for
that purpose, CRP is npecessary, it must
be kept in West Bengal and within the
umiversity campus also if necessary,
But let them act as responsible men. The
CRP should be properly manned,
properly officered, and commandered.
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1t is necessary that CRP should act in a
proper manner, and action should be taken
according to law against anybody who is
found guilty, whether it is the police or
the students.
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fagdr dtw ot & 33 & Arsmal w1 F&T

WA wifge ur, forg weic @ Tamn &
e sifeRy s day - NiReSe T
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arfze a1 78 adY fFar @ & Tuw
foq & awe 7Y fa=r s g Wi
THET JaT9 qg Agl ¢ 1% 3w § amife
Gar &) o1, Feal @) geal F Fgaar
Fag Fmadi N f=r s@r g
wifs ¥ 9NF gk 3w & fou ad
AT § 1

Ht gg'wm wER (AgrawEa)

garafa o, & =t vAgla ot § wvga

qar g fF 37EiA a8 W8T €@ 83T & AmA
J31qT | AT TR aga & §ifaq €7 F
@S @I ATH GEFT AWIH A FA
s # ot 8 X fFFEIT ¥ g
gir 1 AR fax Yo @A @ W W R
FEUCE IEF AT ¥F 9T Fg¥ & foy
agrew ganar g et & Qdm
idl F QI 987 F1 =477 fGw A, I
T I gua ¥ |

qest @i @1 ag & fF ¥ fafa @
ot 2 ? @ safeq i ¢ 5 gxaic
¥ gE ¥ nea97 @ 41 9T A & @iy
Qife 5981 a0 W E | 97 377 W @
mar &1 fex ag FE wwar 9@y
3 aF aredl Y a9 aF we et 91
AT A | AR-FIL I ANT T G&A §
gz i ame § aga ngaz § maT A
At qegEy TR ¥ 9% @ A&y frar fs
| QU2 AT WSHA ¥ ALHFT F AT
21 ® o aET e @ S § gAfag
ITE TG FAT I AR & | ITH AT
ady v@ @y wfFET 97 gz maar g ar
wizn fafaet st w1 sy gt § fraga
Ferd ¥ gawr g frar arimr st agd
sz ¥ zawr saarw fear wigarg
#fed sq st feafa 2z @ fs s1f @
A s es 7 & faofadi @ @ am

v g @A N wA AN I Qg
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md ¥ ard ot & D 93F AR T,
drat &1 aig BE a9 afFT A wig
e g AN A fam mOR OE
17 oY g fas gl fear se® a1
Tga AT IS gaT a1 FHAT AF GFAEQ
faziar | su# i sgH TAE ] aAT Ag
fe 2z smea #§ Wi m@n, IEE G
B g sffr A AF T %71 W@H

Tz g ag gé s swa an® daaad.

F1 qdq19 & WA FT TSRS AMC 92|
TiFIT %1 feafy a7 a+ agh @it a7 a5
fe 3ol gegegardt § Wt @ A &
R AqAr aF ST T@AT § 0 SARY
wifgy i @@ wiT 19 ®1 3G | o7 aF
FEYAAR AT adt @AY T aF I gred
21 1@ 1 gad g ay fomwr qg
gAar waddz 7 usgufy AmA F 9gs
dms i glwd), &, o smy ae) o
wu gu gHeAl ¥ 331 fear— uF &t
agY, 4% 1 gFad vaA1 fag ¥ Y Tsg
9T ¥ wgr a41 §

“QOver 1200 cases involving violence,

arson and serious things were with-

drawn by the U. F. Government in
‘West Bengal.”

a7 mv &fz7 & 1200 7¢f gior, @t 1100
g1, 1000 gin, 950 g, =fFd ¥ ar |
sfaa odifs 99 7 g#z say 1 saifa
Y & A/ SAT Taa gar, ¥ gm0 fw
gages we & g faftwe & qwed
I | AT WIAT §IT T WA F FITS
21 | 1W aIg F WM 9§ gEEw IE
aY gt 34T ! I @F I ;W 41 )
fgalt ¥ aF sme T @ 5 a7 341
g, % 2 ! mie @ ae gfse
afred & fes § og agaq ga nf f=
st w31€ F30, A fEH F1 9F5EAr I8
gar fadil) | g@ W F AR A R

AUGUST 6, 1970

Jadavpur University (Disc.) 368

qfaq ages aar & af, @A S
wf 1 ga¥ ame gfew &1 A9 A, A9
2 39 wadde &1 g tar qats fear
AT TEF 9T WA g feg T
AT FX ? A1 ams Ifew F WA N ag
wHar gt ¢ s &1 fasmr #o ad
Aromd f6e & | a9 oK gH aTd werf
FHar gmT @ T ! g gIed A
qurs & gfea qT Wiz FLEI F xqaT
&Y gar |

# adi S1gar fF d@o &0 Tlo TqFlT
gfre &1 @ &1 99 Fg IT § W,
afgT a7 afifeafa TR dT @ afd a@
I STy W ! gEw feu §
Y AFS AMHT A qa1 | & IAR1 Ay
g St q9AT T A F fed st
g g1 faar st 43 @, fadid ag
afefeafa qar g €1 '

WET § & oF & qmw sgar
1gar § | 9gt 9% uwrafaw ar gad ataf
F1 g g 3% A F g Avwr fedar
a1 %S FgW, ;A A daF famfaai 5
g 1 trmfadt Y T S a1 gEar
Far 74 § f5 frad aqr &1 «1d, wRY
F1T & MY AT arg-qrg mA F are

w® Wm fem Wy ? § fergEmA &, @

& fergeata 71, a1 2 frgeam % ¥ a%
TEEI T N1 F? wafsq =18 gomw
FW W Al faq qv 3 M =03t
afar fsad famdt my o ? s9a
g § frad mm, sewer gy §
faad A 7 7 Rat feafa ¥ o) g9 aver
g gg ([FFsH ATFI FT 1 I &
FILA gAFT RUW FIAT EAr 1 ST
307 771 g ? gwfed & das us Do &
SAEA & TgAw § | W Gt A g,



369 Lathi Charge in

I &Y STAT & g FT GeH FEA, THIT-
faw T &9 Is1HAT..,

6 WA §aew ¢ §© ar ag 9
TEY A |

off Weg'a w@T@ 0 AL WA QYA
w7 gt | SfeT ga e § arder &
g, MU 92T &) AMIH W A S
#fearamu s OR ) TaFar g
gafen & s aner fas oF & oo #1
Tz festar agar § fFge & og vefe
@ 2 e fagnt oAl frag g aom 7
R, MU WY AF IAF AR TN, W
# &on A, st gifa 70, & s
7 ey |

SHRI NAMBIAR : It is none of our
case, He is talking of something else.

SHRI MRITYUNJAY PRASAD : 1
have not said you. I said ‘those people
who do like this",

SHRI NAMBIAR : He said “except 20
all of you'.

SHRI MRITYUNJAY PRASAD : 1
said ‘minus those people and minus you'.
If the cap fits him, I cannot help it. He
knows best.

% adl w1 T fF ga@ af a@
6 F197 ¥ G 99, FIYF A &7 &),
I A HOTA B DY W, A AL -
ST, AT ¥ GWR T @ §, A
wUEQ FF @ & 9 &) au w9
¥l 3 @ E fam fedr awmw &,
Fmarg # Oy fAsear g fs gaai &)
wifgwe fear man, sadi &1 e e
T WX UG GIHTT 45 gETAT TaEdr g,
s war fear i | wEare ¥ oW
famom & s el o1 st awrar fea
vad o g a1 fvar 7 A7 gIFT
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# #rew ¢ fr foa & e fear ay sar
I TAA &7 wrigm Fr AN 7 gy
faefaat & gr &y a1a §1 o) , 9
FY arg &) 974Y &, onft gre ¥ fagiw ¥
T TN AT AT | IEH AR AR 09T
e ar | ghews a1 foma® am o 7g
fasmrd § 1 39% ma Fa= ¥g @97 I
o 1Y 30 ¥237 1 32 FIIT FT OF UHY
21aT 2 Al s cuFE ¥ FA w1 Afew
91 | ag q1ar 4T FN0FF ag ww WA
TFT F g0 F wo% FY quc gt av 1 11
a9 ua #1 S rafaai ¥ a1 w7 Iy
M M1 ag mae gfea A wE X
ot f& 38 gt S @t 1 &1 Suwr A
wwt fagrt &, 3 ag N 39 s R
WE(-AT AT A FT AT KT FET Y
gu & f5 & o193 o ¥, sl afgs
qgfd § ST gP0SY F Ffory FE8W7)
TG AT 9T A 9 g

# qgar wgar § fF w1Aar faads
AT g, FET ang A1AY 3, fewwr &
gfex &g ot s agfax A ¥ aw 0
2! % fogw amwg ) W feafs &
wrarA & Wifes § 1 s @ ot aafeam
& g W faa¥ % 2@ wed g,
TR §w 3% w-afw R owfe & W@
s aigf A Faar &g 7

SHRI INDRAJIT GUPTA (Alipore) :
I am afraid it is no use closing one's eyes
to the unfortunate fact that what the CRP
has been enabled to do at Jadavpur by beat-
ing up hundreds of innocent péople is
dus to the fact that for many weeks now,
many months now, the Jadavpur University
has been made the victim of clashes bet-
ween students owing allegiance to those who
are called Nexalites and those owing allegian-
ce to the Communist party (Marxists). It is
this which has given the GRP an opportunity
there to be have in the way in which it
has done. The University was closed down
because of the fighting between the two
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groups of students. The CRP was permanently
posted inside the campus, occupying student
hostels. Now we see some flimsy excuse
reported in the press and given out as the
official version, that some body threw
some cracker or bumb near the gate of the
University, where I believe some students
were holding a meeting demanding that
their examination should be held. Actually
I think the crakers were thrown at them.
There were some CRP men also posted at
the gate. On that flimsy excuse they ran
completely ' amuck inside the campus.
Everybody knows the details, I do not
want to repeat what Mr. Ramamurti and
others have said. Therefore, the Govern-
ment should tell us plainly now why they
are silent on the demand for a judicial
enquiry into this incident which is being uni-
versally condemned, condemed by all, the
University authorities, college authorities,
sludents and citizens of all walks of life.

So, I believe that this Jadavpur incident
is not an isolated incident. We know
that the CRP has been posted in many
places in West Bengal. There is no Minis-
try there at present, there is Governor's
Rule, Advisers' Rule is going on. And this
CRP is posted in varions places which
have nothing to do with Naxalites also.
They have been beating up Railway emplo-
yees at Adra recently which led to the
stoppage of work on the South Eastern
Railway. They have been posted in the
coal field area of Asansol and Raniganj,
where their sole occupation seems to be
to intervene and beat up coal mine workers
who happen to be agitating or demonstrating
for their demands against the coal mine
owners, 1 do not know whether it is the
_function of the CRP to protect dishonest
mine owners who want to flout the mining
laws and the wage board awards and refuse
to give the workers their due wages,
whether it is their duty to in'ervene and
beat up these workers. This has happened
in Jambad Colliery and other places. This
is going on. Two people have been shot
dead at Jambad Colliery. The same
thing has happened recently during the North
Frontier Railway strike in Siliguri. The
CRP was let loose. Who were the
people who were their targets ? Were they
Naxalites, because everything is being done
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in the name of those unfortunate peopie
dubbed as Naxalites ? The CRP was used
to beat up the North Frontier Railway
workers in Siliguri. They went from house
to house in the Railway quarters dragging
people out and beating them up. Therefore
this thing should not be viewed as an isola~
ted incident of Jadavpur alone.

It is interesting to recall something
which I did not know myself until recently.
The CRP is not an original creation of this
Congress Government after independence.
This CRP originally in the form of one
Battalion existed in 1939 while the British
were still here. CRP then did not stand
for Central Reserve Police, it stood for
Crown Representative’s Police, It is on
record. It was a force which was employed
solelly in order to maintain law and order
in the former Princely States. That is, it
was used by the British Government to
suppress the movement of the people of the
former princely States who were fighting for
their democratic rights and freedom, It
was after Independence that Sardar
Vallabhbhai Patel decided that this force
should be maintained; the name should be
changed from *“Crown Representative’s
Police” to Central Reserve Police—a very
convenient name, the initials rzmaining the
same---and that force has subsequently been
further developed, expanded, and so on,
and it is mow being used in the way in
which we see it. I am sure that the history
of the force, the traditions of that force,
from the time when they were serving the
British Government to suppress the move-
ment of the people of tthe States are
probably what are still being instilled into
these people; that is probably the kind of
mentality and psychology they are still
working with.

This has now become a wery critical
problem, a crucial problem also, of the
relations between the Centre and the Siates.
Last year, it was discussed when the Act
was brought here. But at that time we did
not have the benefit of this experience that
we have been through over a year or a year
and a half, At that time, you will remem-
ber that several State Government including
the Government of West Bengal, the
Government of Punjab and so on had sent
in their opinion strongly opposing the post-
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ing of the. CRP in their States, because it
would become a parallel force. Whereas
under the Constitution, the obligation rests
upon the State Governments to preserve law
and order, here, there is a newly constitu-
ted force, a semi-military or para military
force which is exclusively at the disposal
of the Centre. It is so to speak, the arm of
the Centre intruding and intervening in any
State wherever it wants to.

Under the CRP Act some rules have
subsequently been framed, and if you study
those rules you will find that in rule No. 25,
extraordinary powers have been given; no-
thing is defined as to what are the specific
purposes for which the CRP' is.to be wused.
Blanket powers are given, so that the Central
Government can utilise this force in any
State for any purpose if it so desires. From
this, a question has arisen that if that is so
then what becomes of the constitutional
obligation of the State Governmets. Are they
‘absolved from their obligations ? If such
bianket powers are to be given to the
Centre, to employ this force in any State at
any time for any purpose it wants, then the
State Governments are also justified, I
think, in posing the question whether they
should be absolved of their constitutional
obligations. This kind of problem is
growing.

It is not only the CRP. Similar other
military or semi-military forces have been
introduced, I regret to say. For example
there is the Eastern Frontier Rifles. They
are also operating in West Bengal now.
The Eastern Frontier Rifles were introduced
at the time when Mr. Jyoti Basu was the
Police Minister. The Eastern Frontier
Rifles is no better or no worse than the
CRP. The Eastern Frontier Rifles is still
there, employed in various paras of my
State.

1 agree with Shrl Mrityunjay Prasad
when he said. I do not know whether he
meant it-that snch external forces should
not be brought in at all to the States. The
States should fulfil their own constitutional
obligations on the basis of their own regu-
lar police force, the armed police and other
forcs. Therefore, the Eastorn Frontier
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Rifles, the CR.P. etc,,
complications more than anything else,
and they are incapable of solving the
problems for which ostensibly they have
been sent there,

are really posing

Therefore, at least I would say that the
Government should answer this question,
here, was to what they propose to do about
Jadavpur incident. Are they going to
institute a judicial enquiry ? Are they
going to take any action against those
officers or men who have committed
these gross excesses 7 Also, are they going
to hold an enquiry in to the allegations
of similar atrocities committed, whether
they be against the railwaymen at Adra
or the coalminers in the Asansol belt or
the Northeast Frontier. railwaymen at
Siliguri 7 What is going to happen to all
thls 7 Therefore, I would say that the
Central Reserve Police is a force which,
instead of solving any problem, is adding
to the complications, because, first of all,
they know nothing about the local condit-
jons. I do not blame those men because
they have been sent from outside. They
are deployed in Calcutta ; they do not know
anything about the topography of Calcutta,
They know nothing about the lay-out of the
city. Thes do mnot know anything.
When the slightest incident takes place,
they just run amuck like wild animals,
hitting out blindly right and left. Any-
body who comes in their way will have
to be at the receiving end of their bullets,
Is this the way in which they are going to
solve any problem ? I would say, for this
so-called, if really those elements who
are anti-social elements are be having in a
way just lik individual terrorism, if they
are to be curbed, it will never be done by
the C_RP. It will never be done by the
Eastern Frontier Rifles, It can only be
done by awakening sufficient public consci-
ousness among the people where the people
may organise resistance groups and do
about it, Such incidents also have taken
place in one or two cases, where people
theriselves have taken courage in their
hands, formed themsels into groups and
acted against the people who commit
terroristic actions. If you think the C.R.P.
will do it, it will only aggravate the
situation and lead to further incidents of
this type. Therefore, withdraw this C.R.P,
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from the Jadavpur University, which is
becoring a standing blot, and hold a
judicial enquiry. Don’t let then feel that
they are above the law, that they are
answerable only to Delhi and nobody else
and therefore they can do what they like.
This situation must be brought to an
end immediately

SHRI SAMAR GUHA : Sir, my name
has been mentioned. 1 have not said a
single word against judicial enquiry,

SHRI K. P. SINGH DEO (Dhenkanal) :
Sir, it is with the greatest sorrow that I
am taking part in this debate initiated by
Mr. Ramamurti regarding the beating up
of more than 200 students, among whom
were lady students members of the staff
and workers of the Jadvapur University,
bythe CCR.P. 1 want to komow why
the C. R, P. was posted there at all.
What were they doing inside the campus ?
Is this the state of affairs in this country
that our educational insitutions will

AUGUST 6, 1970  Jadavpur University (Disc) 376

I_:c run with tbe helps of C.R.P.? This
1s my sorrow, because Jadavpur University
happens to be my alma matter.

Who is responsible for this sordid
state of affairs ? Is it not due to the
student unrest, which was responsible for
closing down the university sometime
in April ? Is ts not due to the unrest and
frustration due to the faulty planning of
our educational system whereby degrees
are given but there are young men and
women with high sophisiticated degress
without adequate jobs and without a future ?
This frustration should not be taken in an
isolated form as my friend, Mr. Indrajit
Gupla, said. This unrest among student
has not come up in a day. It has been
developing gradually for the last so many
years,

17.56 hrs.

The Lok Sabha then adjourned till
Elven of the clock on Friday, August 7,
1970/ Sravana 16, 1892 (Saka).
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